IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NGCS. 7328-29 OF 2011
(@ SPECI AL LEAVE PETI TI ON( C) NCS. 22261- 22262 OF 2011

MAHENDRASI NH MADARSANG VAGHELA & ORS. APPELLANTS
VERSUS
RAJI V MAHESHKUVAR MEHTA RESPONDENT
ORDER

Leave grant ed.

We have heard | earned counsel for the parties.
In the peculiar facts and circunstances of these cases,

the inmpugned order dated 18.04.2011 is set aside. W request the

High Court to dispose of the appeal before it as expeditiously as

possible, in any event wthin four nonths from the date of
communi cation of this order. W further direct the parties to
mai ntain status quo as of today till the disposal of the appeal.

Parties are directed to co-operate with the Court and the Court
woul d ensure that no unnecessary adjournments are granted.

The Appeal s are di sposed of accordingly. No costs.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERMA)

NEW DELHI ;
23RD AUGUST, 2011



